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Advocate for Applicaﬁt(s)

Advocate for Respondent(s)

FORM NO. 4 e
( See Rule 42 ) - \

in The Central Administrative Tribunal
GUWAHATI BENCH : GUWAHATI

ORDER SHEET
APPLICATION NO. R&0/Q66 OFI%

VAppIicam(s)} cS)/@C/ ééﬁ,‘(éa/@ W .

Respondent(s) AA/Q@W g M'&/ W/%?‘
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Notes of the Registry Date Order of the Tribunal
16.6.00 Present: Hon'ble Mr D.C. Verma, Judicial Member: -
Learned counsel Mr S. Sarma for the
0 applicant and Mr A. Deb Roy, learned SR.
P and W:”:m Lg,,é C.G.S.C. for the respondents.
‘0 I, ff HEY hit hY . . . .
de Hosited ide The application is taken up for disposal
LPO BI3 Ko L(&Q—} 7~ -at the admission stage itself.
@a <) 4”@ @ Heard the learned counsel for the
IQ'{ 5P parties. Hearing concluded. The O.A. is disposed
- Ell i §=H\I - of as per order dictated separately. No costs.
e
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CENTRAL ADMINISTRATIVE TRIBUNAL | \
. "GUWAHATI BENCH -

Original Application Nos. 216/2000, 220/2000 and 222/2000.
Date ot decision : This the léth day of June, 2000.

Hon'ble Sri D.C.Verma, Member (J).

0.A. No. 216/2000

Sri Animesh Deka & 2 Ors.

0.A.No:220/2000

Shri Birbal Prasad

0.A.No0.222/2000

— - -~

Shri Visheto Sumi and 65 Oié;

o ii e Applicants
By Advocates Mr B.K. Sharma,
Mr S. Sarma and Mr U.K. Goswami.
-versus- A
The Union of India and others .....Respondents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

® e s 00 00 00

D.C. VERMA (JUDICIAL MEMBER)

As all the three O.A.s involve common questions of
law and facts, a coﬁmon order is being passed.
2. Thé three applicants int 0.A.N0.216/2000 have
claimed the benefit of the_séheme for grant of temporary
status as has been granted to the other similarly
situated employees in other'departments. In support of
the claim, the applicants have filed earlier orders of

the Tribunal which are annexed‘ with the O.A. The
.copy of orders passed by the HonibleaSupneme- Court, in Writ

¥

Petition No.1280/89 has also been filed. accordingly, as per

direction of the Apex Court a Scheme has been framed

by the respondents. Thg“’present applicants belong to

)L Ny

!



Telecom Civil Sub-division. (n?“
The applicant in O.A. No. 220/2000 is of Central
Telegraph Office, Guwahati and he has also claimed the

benefit of the scheme for grant of temporary status.

In O.A. No. 222/2000 the applicant No.l 18 a
casual worker undef the Nagaland SSA, Kohima. The
applicant No.2 is All India Telecom Employees Union, Line
Staff and Group-D, Nagaland Division and in this O.A. he
represents the interests of 66 casual workers reflected

in Annexure-A to the O.A.

3. The submission of the learned counsel for the
applicants in all the three OAs 1is that similar 0.A.s8
have already been decided by this Bench of the Tribunal
namely in O.A. No. 200/2000.  Copy of the order dated
8.6.2000 has been produced for persual. The submission of
the learned counsel for the applicants is that presefit
applicants are similarly situated and are covered by the
scheme. The benefit of the scheme has already been gilven
to the similarly situated workers of the Department of
Telecommunication. He further submits that casual workers
of the Department of Posts who were emplpyed on 29.11.89
were found eligible to be conferred temporary étatUS on
satisfying other eligibility’ conditions. The stipulated
date i.e. 29.11.89 was extended upto 10.9.1993 prusuant
to a judgement of the Ernakulam Bench of the Tribunal
delivered on 13.3.1995 in O.A. No. 750/94. The Govt. ol
India, in pursuance to the said judgement of thh
Ernakulam Bench issﬁed letter on 1.11.1995 by which the

benefit of conferring temporary status to the casual

labourers were extended upto 1993. As regard the cut ofE

date the learned counsel has submitted that the same has
peen further extended vide order dated 1.9.1999, Annexire
8 to the O.A. No. 222/2000. Annexure-8 provides, on tha

subject of regularisation and grant of temporary status

-

iﬁ//// 7 Contd. ..
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-3-

to casual workers of the department of Telecommuncation,
for granﬁing of temporary statué to the casual laboliters
eligible_as on 1.8.1998. 7

4. The three applicants of 0.A. No. 216/2000 calimed
to have been initially appointed in the year l995; The
applicant of O0.A. No. 220/200 claimed to have been
appointed in the year 1993 and all the applicahts in 0.A.
No. 222/2000 reflected in Annexure-A to the O.A. have
been appointed between 1.2;1994.and Febrﬁary 1998. fThus,
applicants of all %he three OAs were appéintéd prior to
August, r998. Consequently caées'of the applicants isg
required.fo be considered in the light of the scheme; for

grant of temporary status as the case may be.

5. In view of the above, all the three OAs are
decided as per the direction given below

All the applicants inc;uding those reflected in
Annexure-A to the O.A. No. 222/2000 shali individudlly
make representation to the respondents giving date of
their engagement and details of.fheir working ahd other
relevant détéils required for the purpose within a period
of one mbnth from the date of this order, to the
respondents. The respondents are.directed to scrutirise
and -examine each individual case, with the recbrds of
the department and thereafter paés a reasoned and
speaking order on merits of each case within a period of
six months from the date of receipt _ of the
fepresentation. The order passed on the répresentatiqhs

shall be communicated to each applicant separately.

6. The O.A. stands disposed of as per the directioh given
above. No order as to costs. L e
*

sd/MEMBER(J)
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CIRCULAR MO, 1
. . GOVERNMENT OF INDIA
DEFARTMENT OF TELCCOMMUNICATIOMS

STN SECTION

r
o
10
f

Z63-18/89-5TN - - New Delhi 7.11.8%

-
T

The CThief General” Fanﬁg re, delecom Divoles
M.T.H. I New Delhi/Bombay, Metro Dist.Madras/
- Calcubta. . '
Heads of all other ﬁdm1n1ﬂt""+‘v9 Umits.

asual Labourers (Grant of emporary  Status and

Subjett'::l 5
egu-arl sation) Scheme.

'-«“i

:Suhdprunnt to the issue of instruction regarding regu-

ln,i”a51un of casual labourers v1d@‘+h1¢ office letter Noo2&9-
22/87-8TC dated 18.11.88 a schems for conferving temporary status

on casual labourers who ave cur?amtly,empluycd and have rendered
a contindous servide of at least ane year has besn approved by
the  Telecom Commission. Details of the scheme are furnished in
the Annexurs. '

be taken to confer tempo-
nbnurﬁrm in accordance with,

'-(

' Imm sdiate  act may kini
‘status on all gligible casual

oI
EY i
the above schame.

3

2 ~In this connection , your kind attenticon is invited tao
letter ngﬁ?@ ~£/84-3TN dated 30.59.89 wherein irstructions were
issued to stop fresh recruitment and employnent of casual labour-

ers for By type o f wgrb in TPE: ﬁm Circles/Districts. Casual
2

o Electri-
fication ch,xlnt nnly fur QPEfoza wprka and on .-mknuulun af the

wart  bhe @ casual lmbnur =rE B0 @ngaged were required ba  be ve-
trenched. These structions were reiterated in D.0 letters

N, 278-6/84~8TN dated EZ.4.87 anfd Z2.5.87  from mesber(pors.and
Seaoretary caof the Telecom Department) respestively. According ta
i this office letter

the lﬁﬁtfﬁu;iﬂﬁﬁ- sunsegquently is:
Mo, Z270~6/84-8TN dated Z2.6.88 frexh “Pﬂlixli pericds in Projects
and Eieutrx.lcation Circles also should not be resorted to.

EeZ. 0 In view of the above instructions rnormally Ao . casual
Jlabourers zngaged after 30.2.85 would be aveilable fﬁ considera—
tion  for conferrving tmmbarary status. In the unlikel event of
cheve being any rase casual labourers eng , waEY 28.2.858
wiring amnsideraclon for conferment of temporary status.  Such
ses should be referrved to the Telzocom Commission with  relevant
tails and particulars regarding the action taken against the
Ticer un&er whose authorization/approval the irvveguler  engage-
ment/non reétrenc hment W YLﬁﬁYuﬁd L. ' ' :
Z.3. Nn Pa%ua} Labourer who hHas been recruited zfier 230.3.85

showld be granted temporary 1taidﬁ without specific approval from
this office. : ‘ ‘ -

4. TMe scheme finalised in Yhe Amnexure has  the concur-
rence  of  Member | (Finance) of the Telecom Cormission vide No
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‘not invdlve any change in his
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ANMEXURE

suAL. _LQBGUREES (GRANT OF TEMPOREARY STATUS AMD  REGULARISATIOND .

QUHEME.

I This scheme shall he oall &
Temporary Status  and Regulerisation 3 G
Telecommunication. 1989 -

Labourars( Grant of
Department of

ey
o
oo
=
-
0
[¥x}

. Sonwards.,

e Thi soheme L

s applicable to iz casual  labourers
amployed by thm Department of Telecommunications. '

4. : Thefprmvisi@ns in the schteme would De as wunder.

s nffices of %

L} Varar ies  in the qrnu Dooadres in v he

epartment of e;@co“”umiuat ong would ke s -1Jssz;y filled oy
.~guimr;5&tiﬁn of casual lsbourers and no ideve  would  be
appointed teo o the u&ﬁf‘ except ir the cise of appointment  on
compassionate grounds, till the absorpticn of all existing casual
labourers fulfilling the eligibility gualifisation grescribed  in
the relevant FEeoruilbm gz, However v ar Group D staff

rendeved surplus for any reascn will have pe
tion against the lezfifzxfuuurw vVaraniies. |

LA
¢ LN

ziaim for absorp-

he case of 111lit-
erate casual labowuy *z,*hg.rggu}&rx satior will be considered only
against those posts in v v pmot of which vy will not be an
impadiment in the perforaance of dubties ,Th@y would be allowed age
relaration. equivalent o the‘périud for which they had worked
continuously  as actual laboor for the purpo =f the age limit
prescyibed for appointment to the group T« 2y 1f required.Out
side recruifment for filling wp the vacsncies in Gr. D will &s
permithted only under the cond 1t on o when elic!ble casual labourers
are NOT zvailable. C

= T ragdlar Group D vecancies are a all
the « al  labourers  to whom this schens the

i}
-5

casual  laboursrs  would be conferred a Teop
the deu» ls given below. '

Temporary Status.,

P

it Temporarvy stetus would be conferred oo 211 the cas Udl la—,
bourers  curven 1y employed and who have rendered a2 conbinwous
service  at lesast one year, out of which Lhay must  have
engaged  <dn work for oa period of 24@ days "28& dave in case. of
affices  chserving five day weell. Such cosusl labourers will be
designated as Temporvary Marzdoor. ‘

iiy SBuck nferment of ﬁemwn'ﬁ vy statues would be without rev

ot
P
-t

ference to th creation / ﬂV¢L iability of regulay Gr, D posts.
tue on o a coaual labﬁuferg Wil d
tisgs and zpongibilities. The
:oof pay o0 on need basis, He may
: recrul tosnh iTt/tﬁrr torial
ity of weor's.

iiis Conferment of temporary

engagement will be on daily va
be depleyed any where withirs
circles on the basis of availa

ivy Such casual labourers who soguire, tempsizsy e
nowever b3 brought on o the “crz‘ﬂent

are selected tarough regular zelestion Gr. posts.

2. Thies scheme wWill® come in forcz wits effect  from

tus will Moy
unless  bhey



~
i

o Tenporary status would aniitle the o
following bemefit

R

i3 Wages at daily » ¥
Spay scale of regular Gr D mfficialu

EfEYEﬂlF Lt the minimum  of  the
5 including RAGHESR, and CCA.

no res pe»t,'of Lnrrement in pay scale will be
admissizle for every one year of service zubject to performance
af duty for at 240 days Y206 days i administrative offices
obheerving 5 days weeshk) in the ye&rn '

"iiy Benefits i

iii) Leave " entitlement will be om a prn*Wuvn hagiz one day
every 17 days of week.Casual lsave or any other leave will not be
admissib They will also ba “‘iﬁweﬂ %n carry forward the leave
at  their credit on their regul Trey will not be enti-
tled to the benefit of enc _ o ctevmination of
nerv1ne5 fmy any veason ov ihe1r guitting

=

&
1

"~

peut
i

oo o o

iv? 'Emun%iﬂg o f 5@ % of service rendered under Temporary  Status
for the purpose of retivement benefit afize thely vegularisation.
vi. After rendering three vearvs continuous service on attainment
of temporary status, the casual labourers would be'urcated at par
with thelregu'a'_brx D oemployess Tor the purpose of  contribution
to General Provident Fund and would also further be eligible  for
the grant of Festival Advance/ food advance on the same rmnd1t1wn
as ave applicable to temporary Sr. D employeses, provided
furnish  two surebies from pﬁfmaﬁ@nﬁ Govi. servants of thlﬁ_
partment. ' ' ' '

35

entitled L! Freodao—
-le to casual labour.,

vii Until they ave vegularized they will
tivity linked bonus only at cEs as appllics

cther than the speoifil E
iabourers with tempovery staotis.

8. ) Despite conferment of temporary ﬁﬁf‘lu @ offices of a
sasual  labour may YE within asoor: ith the rele
vant. pravisions uf : dustvrial Disputes ; mn the gruumﬁ
of availability of work. A caswval labourer temporary status
can guice EEle = a“ giving one months notlos. :

< P o

‘4

ED If a labourer with temporary statias commits a2 miscon-
duct and the same is proved in an enqulry = 0har giving him res
Mhle cppoartunity, his services will be of !

2 wWithe They will
not be entitisd to the benelit of encasemesn lzave on termina—
bion of services.

18 - The  Depariment of Telecommunicsiicns  will  have  the
power to make Tamendment ﬁrhame angsor Lo issue insbruo-
tions in details within the

R

3
"‘ix Lyl
g
& & i

ming of the zsheme.



NO.Zb\j"‘)/jj Bl
Government of Indie '
Department of'felecommunications’

ganchar Bhawan . : N
STN-T1X Sectiog‘ ' . f
Q- 4 : . P .
Mew Dellil Dated ( ./-ﬁ99_
b ke

All,Chief'General Managers Telecom, Clrcles,
A1l Chief Ceneral Menapers Telephones District,
A1 Heeda of other Adpinigtrative offices, '
A1l the IFA4 in Telecom. Ciroles/Distriots and
okhdr Administratdve Units.
\J

“Subject: ﬁegularisation/grant-of-tempérary status Lo Casual .
P Labourers L regarding. = ~ o ~

' AR
Sir, o |
: 1 am dilrected o refer Lo letler Non269"h/93ﬁSTN'II
Aathed 12,2499 clroulated with letter Nog269¢1§/99wSTN-LI dated
- 12.2,99 on the subject mentioned sbovee :

i * t

i Y the dbove referred letbler; whilg vigloe has conveyed
opproval on the two LlLems, one 18 @FGUb WEA temporary gtatus 'to Lhe
Chual Labonrgrs elipible 88 OU 1.3/¢8 end pniovher on regularise-
tion of Casual Lebourers WLUH temporaxy «Labug who 8re ellglb e 88
i 31.3.,97. 'Souwe doubts have been ralegad yeperdlng date of effect
of kthese dacidion. It in therefore odardided that in case of

grant of cemporery glLatua to the Cagunl Lobowreks, the order dated
122,99 pild be ef ecleaG wWoeeLe the date of lague of thls crder
g o _case of regularinahiou o Lhe tewporaxy adgtus Mazdoowd..
GaLgible as on 3 ¢3.970 thle order wlll he cfrected wiedds 14,97

Cyeurs falthfwlly) ' CJJJ

\ e S
(uanorE s
AGSTSTAND DIRECTIOR GENEAL(STN)

aL reLupuLsEd Uni&gs/Federationufﬂseociationu.

P
,..'\.-h/ IR
I N
- At
gt \ , v ot
L L Lk .
Lotetat® R \

BT A A R y

.

-
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= ARNEXURE =4 .

‘ CCENTREAL ADMINISTRATIVE TRIBUNMAL
‘ SUWAHATT ZENCH

s -

Original Application Mo.299 of 1528 .

and

Justice Shri D.N.Baruah, Yice-Chairaan.

O.f Mo @92 of 1998

A1 India Telecom Employe

Unicn,

Line Staff and Group-i;

sam Dircle, Guwahati & Dfhers. e enwe Appllzants

- Versus -

[ S . o " . ’ . ™ vy m oo e e
Union of Indie & QOvs. feaea s EESICOHBNTS.

L P TRLR e £ 4
0.8 R wodbdal TV LT

All India Telecom Employess Unian,

Lime Staff and Groap-D

Azeam CTircle, Suwahati & Othevs. e

. 1 o
. - Versus -~
Umion of India % Ors. e e EESDon

Advocate for the applicants $8hri B.F. Sharma

.

S. Sharma ' .

“Advacate. for the respondents ¢ Bhri AJK. Choodharsy

Addl . D.E.E.T

CBotnh the applic

1 and similear facts. In both
y .




23

-Enu.nwerg ~buw4hng., In O.A. 292/%6, the casse

tham x&t}ﬂfg

berefits which are being given bo their counter parts working in

prayed for a direction to the rvespordents to

‘

ot the cases

wn

h

g

the Fostal “fpar men The fact
1. Aedy No.302/36 h&. besr filed by ALl Indisc Telecom
Emplaoyees Union, Line Staff and LrLLh Dy Assem Tircle, Guwahatiy

=

i

i

regpresented by

'H"

ecr~tary ghri I/N.Mishra snd z2lsz by Shri

Upen Pradhaﬁ,~a casual labourer in the office =7 the Divisicocnal

tihe sams Unjqn and the

m

i

]
2]

ThH applicant Nool in represents the inter

i

=k

Or i

wt
iy
i
g
s
pw}
[
]
I
o

the caswual labourers. referved to Annexure-A =0

~

Application and  the ap,lxumnt Mool is oneg =7 the labzurers  in

AnrELuYee-n, T‘hlr grievanoss

2. Thay are wgrkimg as casual

of  Telecom under Miniet

vy of Communication. TRy are similarly

situated with the casual labourere warking in Yhe Department of

Fostal Deparfment undey same Hinistry= Similafly tha  membars
of the Dp1; an; Mo 1 are also casual labourars woriing _in the
telecom  Degar tmﬂnun hey arve alﬁmkd1m11ar1y situated with fSheir
cmuntervﬁaftﬁ ithhe Pu«+41 Dmpmrhmuhp;They érg vavking a% casual

labourers. However the Jonﬁf te which had been

labourers  working  in the Fostal Depariment under  the

ﬂlﬂiuffj af Lummﬂn]: tions have not been givern to the  casual

labourers af  the applicants Unrions. The aprliizants state. that

pursuant to the judamernt of Court ic dally rated rcasual

labourers employed under Fostal Department ve. Unicn 27 India &

Lirs. veported in (19%ER» in sac. 127 the Ape

i

depar tment o prepare & scheme Tor absorpli
)

labourers «ho were conting uucly Wyl

more  than one year for giving certain

sohemse  was oy dered oy the Deparviment



- fiﬁ’

-~ ~

casual labourers whe Mad randersd vwﬁ doyn of service in &

i)
Lt
or
M
it
!

year. Thereaflter many writ petitionz had been §{led by She casual

Lecomrunication

labourers wmrking‘umder the depariment  of

cre the fpex  Court praying for dirvecting ho give similar

penefits _to o them asz was extended to the casoal ¢4““’wer5 i f
. o .

N d e

’

)

Department of PFosts. Those cases vere disposed f. in similar

terms as in th2 judgment of Daily P"* < Tasual  lLabourersiSupral.

The Apex Court, after cons mztier directed the

Department to give the similar benefit to the cousval labourers

wiorking under the Telecom Depar
to the said judgment the Ministry of Lumwumlf sTLon prepargd a

sohems known as "Casual Labourers (Grant of Temporary Status  and.

isationtSoheme” on' 7.11.83. Under the said scheme . certain

)
i
]
o
[AF
Fod
Landd .
s
&
l—
[y
%
Hi
R
[1H]
it

=fit had been granted to confer-

meEnt ol temporazry Status Fates with reference to

the minimum of the pay
17,3092 certain slarification was igsued in resps:st of ‘the scheme

it whiczh it had been m*lpu] bed thet the benefilz of the scheme

should  be confined to the

labourers engaged  duving the

mevicd from S1.7.1985 to Z2.E.198B. O the obther ke the  sasual
rabhotirers worked in the Department of Posts as on 271.11. 1989 wereg

pligibie for temporary Status. The bime fixed as 27 11.1383  had -

[E) e

further extended pursuant to a Judament of  She avnat*lam

tmrch of the T;”“unal dated 13.3.1295 passed in 0.8, No.75R/94

wrauant  to that judgment, the Sovi.zf India
. N - .

the benefit of Tempovary

i

tus ts the

labourers, The present appliceats being emplovess under

i} Depaﬂtm@nt-umdeﬁ the MLH”ECFy-wf Communicstion als

vrged oefore the concerne d authoritiesz Yhat they should also  be

given sams. bensfitl. In this connectizn the croswel  employées

submitted a reprasentation dated 29.12.1%95 befove e Chairman.



Telecom Commission, AFw Delhi but to the knowledge of the appli-

af. HMence  the

cant the said Tepresentatimﬁ has ot been

pregent dp plizatiaon.

vances of

D SOV EE9S9E i alen of sinilar fachks,

the up"ll‘amt¢ are also same.

tuuﬁcm}

4., Hesrd both  sides, Mr.B.E.Shatma,

pearing on behalf of the applicants in both the fases  submits

ap
that the Apex Court having been granted the bers’it of temporary

ztatus and reguiariSatiaﬁ to the cazual laboureore, should alsc be

made  availables - to the casual labourers working under  Telecom

Department . under

Me . Bharme urther submite

that  the asiion ininot giving the benefits to the applicants  is

I

unfair and unreascnable. Mr.AGE.Choudbury, leerrmsd AddlLCLEL8.C

subnis My .Bharma. He

for respondents *&EE not
submits that %he entire m.' ter relating to the vegulerisation of
casual - labourers are being d;krul%&ﬁ in the J.o.% level ,atv MNew
Delhi, hhawever, no discision

above, I am of the opinion thal S Loantd Wwhio  are

tuated are also

l.";

scheme of casual laboursre (grank of temporary B

larisation). prepaved by artmant of refore, I

direct the respondents

-

sritended to the casual la

the Department of

-

s per Annexure-37in 0.A.Z02/798)  and  Annesure-d {in

0.4.NoL.299/560  to the applicanpts respectively znd t s must be

done  as early as possible and-alb any rate wi Firn a periocd of 3

morths from the date of receipt cony of this ord

However ,considering the srtire facts nd circumstances

2T the case I make no ovder as to costs.

5}
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i
<
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totus and  Regu>



. A~
! . LD /\NNLXU Q[
?/““ ) IN Ty CENTRAL ADNINISTRATIVL PRIBUNAL . f
I B .- . . - "
i o o ) L SURAIATT ey, o
} > 'Original Applicution No.107|oﬁ"JHHH and otherg
: . Date of deciniop.

Thia the Jlet day

of'Augugt 1999
o " Tha Hon'hie pp Juutlcg b.N. Baruan, Vice~Chuirmun
i ' . o

S , Tha llon’}ﬁle'ﬂdr G. ;.Sa}lglyiq1@;

Administrative Membar
O.n., No 107/1998

::uhrl Subal Nath ang 27 othery O ...Applicunts
~"'f By Advocates Me g.p.
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! The Union Of Indja aNd othgrg ......Reepondents
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5. 0.N.N0ilZ20/1990 o '
-§Hri Kamala Kanta Das and 6 oLhers
By Ndvocaten Mr J.L. JurknL, Mast M

.....ApplicanL .
Clmndu '

and Mo, N. D. Goswomi. , , : B )
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L o n Vo

The Union of India anduothéfu . .;...Ruupondaﬁtu;
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Shri;bhani Ram pejy, and 19 Otherg "t Applicantg
" By Avaqate M I..Uuasain. ’
Tl vVersyg-
The Uniop oL India and Oltherg .....Respondents ' _ '
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12, O.A.No.lQZ/lUUU
Allnlndla-Te ecom Employees Union,
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queuLione oi luw und aimilm‘ facto. 'Thoroﬁore, we propona

u.
\

-~ .to ,disppsqhhqf all the above aphli¢ationa by a common
order.. o oar oo

a. .-:f' o

2. s The ﬁhllﬁ'lnaia TeLecom Dmployoeu Union is . a
& ,}v'vh .

B recognised union 'Qﬁ the . elecommunication Dapartment.

,,,,,,
VNN

-Thie union takee“up tho cuuﬂe uﬂ Lhe membero of tho euid
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o£ Lheilribunal ‘passed on

Thn prouenL applicontuy Lhe bouoﬂit oxtondod to

Lhe caeual employeea wor ing under the Department o£ PoeLs
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in the,Ielecom Department in
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Casgual
eployees  are not

Union tLipg Stalr ang
Croup 1p, the  capuay eiploycey not being fegular

Government fervants are pop aligible Lo become

members .o
bffica'fboureru of  ihe Staff " unjon, Further, the
'reepondentq have ‘stateqg that the
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Yribunal dateg 13.8.1997 pagbaq
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in-O.A.Noa.302 and 229 of
1996, The

spplicanty doany ot . dlapute e fact that

ugainuL the order oﬂ tha Tribunul dated 13,8, 1997 pasgseg

in O A-Nos.302 ang 229 of 199¢ the Fespondents have filed,

writ applicntiov boﬁo;e the Hon'lhyyg "Gnuhhiey Hlgh coury,

. lowever, according to the 2plicantg,

We have hearg Me B.K.Sharmg, Me'J.L. Sarkar, Me I,
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é J:”cégﬁaal for the applicants.
é LR -
J , Ql.’ T In view of Lthe above we . dispose of tlhese
é Aﬁpliéations.with'direction to the reepogdents to examiﬁe.
f!' thé case oig each applicant. ‘The’ uppl.ir_:anto.- may £ile
' .rcprou_‘nLuLione Andividually within a period of one month
! f;om the date of receipt of the order gnd,‘.if such
representations are filed indLvidually,; the rempondents'
: w,$|jb?§2,59all scrutinize and examine each case 1in consulta%ion
fﬁﬁ¢>'ﬂ\“ﬁv RSN the LGCOLdG and thereafter pass a reasoned order on;
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duﬁiﬁiﬁe conclusion. Wo, .therafors, faeel that the matter

phould bo re-oxominad by tho respondonts thomoelvou tgklng
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'inté consideration of the submniselons of. the learned

J(hsfa}ﬁ :remain in., £0Lce tilld the disposal of the
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